
Misc. Crl. (Bail) case No. 27/2023 
             Moinul Haque  Vs  State of Assam 

 

12.01.2023 

Petitioner filed hajira. 

Today was fixed for C/D. 

C/D received. Seen. 

Brief fact of the case as stated in the FIR is that on 21-

10-2022, the informant has parked his glamour motor cycle 

bearing reg. No. AS-12M-1683, by the side of the road and 

went for shopping. When he came about 12 noon he did not 

find his motor cycle. He searched in the nearby area, but not 

found the same as the same was stolen by someone. 

Perused the C/D and the C.R. Heard ld. APP and ld. 

counsel for the petitioner.  

On perusal of the C/D, it appears that the persons 

namely Rafiqul Islam, Usman Goni and Surjamal Haque have 

history of involvement in case of bike thefts. However, from 

the C/D, nothing is found that the accused persons are 

connected with the present motor cycle theft case. They 

were arrested on 09-12-2022 and since then they are in 

custody. In this period of more than one month detention no 

material was collected by the I.O to show that the above 

named three accused persons have any connection to the 

case in hand. Hence, considering the above facts and the 

length of detention the B.P is allowed. The accused persons 

namely Rafiqul Islam, Usman Goni and Surjamal Haque are 



allowed to go on bail of Rs.20,000/-,each, with a local surety 

of like amount, i/d jail hajot, subject to the conditions that : 

a) The accused shall make themselves available 

before the I/O as and when called for and shall 

co-operate with the investigation; 

b) The accused shall not hamper and temper with 

the investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him from disclosing such facts to the 

court or to any police officer;  

d) The accused will not abscond; 

Send back the C/D.  

Send a copy of this order to the ld Elaka 

Magistrate.  

Misc. (Crl) case is disposed of accordingly. 

 

 

 


